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{b) The US § 368 million worth of military
" aquipment includes.

— an army package of $ 77.4 million of which

the main items are nightvision equipment, howitzers, -

radars and rockets;

— a navy package of $ 191.3 million consisting
of P-3C aircraft, harpoon missiles and missile
components; and

— an airforce package of § 98.8 million which
includes engine kits, spares and support equipment.

(c) No, Sir
(d) Does not arise.

{e) and (t). Government have repeatedly
conveyed India's concern at the US decision to
transfer the arms package to Islamabad. Pakistan's
past record of clandestine acquisition of nuclear
weapons technology, ballistic missiles and related
materials from third countries, its repeated use of
US-supplied weapons against India and its continuing
and diect involvement in sponsoring terrorism in
india have been emphasized in this context. The US

" has maintained that the supply of the arms package
to Pakistan under a one-ttme waiver of the Pressler
Amendment does not constitute a resumption of the
US-Pak miltary supply retationship.

(g) Government have noted that the advance
miiitary equipment to be supplied to Pakistan by the
US contains a humber of force multipliers and new
items not part of current of military holdings in the
region and that these would impact on India’s security
The government is determined to take all necessary
measures to counter any adverse eftect on our
national security.

Job-Oriented Scheme

574 SHRISDN.R WADIYAR Will the Minister
of URBAN AFFAIRS & EMPLOYMENT be pleased 1o
state

(a) whether his Ministry has introduced any job-
oniented scheme in urban areas of Karnataka during
Eighth Plan;

{b) 1t so, the details of those schemes,

(¢) the fund allocated to Kartnataka fot
implertenting those schemes. and

(d) the other details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND
EMINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR u.
VENKATESWARLU) : (a) and (b). A new scheme,
namely, the Prime Minster's Intagrated Urban Poverty
Eradication Programme has been iaunched In
Novembet, 1995 to address several rool causes of
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urban poverty in Class |l urban agglomerations
(population between 50,000 to 1,00,000} with a
multipronged, long-term strategy and a whole-town
approach covering all dimensions of urban poverty
In keeping with this objective, self-employment
through setting up of micro-enterprises to benefit
urban unemployed and under-empioyed poor in
Class I (urban agglomerations) is included as an
important component of the programme

All urban poor (annual household income less
than Rs. 11,850/- ) who have got education below or
upto 9th standard are eligible for loans under the
Programme, to set up small enterprises relating to
servicing, petty business, manufacturing, etc The
maximum unit cost is Rs. 1,00,000/- and the maximum
allowable subsidy is 15% of the project cos?, subject
to a limit of Rs. 7,500/-. The beneficiary 1s required
to contribute 5% of the project cost as margin money

(c) and (d). An amount of Rs. 634 59 iakhs has
been released to the Government of Karnataka as
Central share for the year 1995-96 for the
implementation of Prime Minster's Integrated Urban
Poverty Eradication Programme, out of which an
amount of Rs 179 23 lakhs has been provided for
self-employment generation. A sum ot Rs 560 52
lakhs has been earmarked as Central share for the
implementation of the Programme in Karnataka for
the year 1996-97

[Transiation]
HUDCO Loan

575 SHRI MAHENDRA SINGH BHATI . Will the
Minister of URBAN AFFAIRS AND EMPLOYMENT be
pleased to state

(a) the detalls ot institutions to whom the loan
amount was provided by HUDCO during the last
three years. State-wise, and

{b) the names of those states who had paid
instalment of loan amount in time and the amoun! of
loan recoversd till date and the amount outstanding
so far, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND
MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. u
VENKATESWARLU) : {a) HUDCO has provided ioan
assitance to vanous Stale-level housing and urban
development agencies. namely Housing Boards.
Development Authorities, City/Town Improvemant
Trusts., Sium Clearance Boards, Municipal
Corporations/Committes, Co-operative Sociaetias,
NGOs etc. for construction of houses and
deveiopment of the infrastructures in urban and rurai
areas of the country The amount of loan assistance
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released by HUDCO during the last three years i.e.
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1 2 3 4 5
1993-94, 1994-95 and 1995-96 is as follows :
Year Loan Amount released 5. Goa 0.00 X 1.95
(Rs. in crores) 6. Gujarat 59.99 41.39 35.44
7. Himachal Pradesh 7.15 6.09 20.43
1993-94 1003.50 8. Haryana 21.59 20.98 18.37
1994-95 1121.49 9. Jammu & Kashmir 1.50 6.59 5.44
1995-96 1241.80 10. Kerala 70.85 13443 14431
11. Karnataka 79.27 158.54 222.76
State-wise details are given in the enclosed 12. Meghalaya 8.63 0.62 406
statement-| 13. Maharashtra 84.60 85981 91.62
(b) Repayment of ioans is made by individual 14. Manipur 6.63 3.73 3.35
agencies directly to HUPCO. Statement indicating 15. Madhya Pradesh  40.45 3506  39.21
State-wise Ioa.n sanctioned, a_mount released, 16, Mizoram 0.25 2.18 335
repayment received and outstanding balance as on
31.3.1996 is given in the enclosed statement-Ii. 17. Nagaland 6.20 7.21 2.18
18. Orissa 50.87 54.98 24.96
STATEMENT-I 19. Punjab 47.18 64.88 35.61
20. Rajasthan 59.41 63.72 66.59
(Rs. in Crores) 21. Sikkim 10.68 4.44 12.82
S.No. State/UTs Loan Amou nt Released 22. Tamil Nadu 15224  184.44  106.16
1993-94 1994.95 1995.96 23. Tripura 0.39 1.18 0.30
24. Uttar Pradesh 102.83 75.51 39.97
1 2 3 4 5 25. West Bengal 36.54 58.03 43.86
26. A & N Islands 0.19 - 0.57
1. Andhra Pradesh 111.97 80.56 32.16 27. Chandigarh 7.85 4.20 -
2. Arunachal Pradesh 0.58 - - 28. Delhi - 0.26 11083
3 Assam 20.99 22.63 20.04 29. D & N Haveli - -
4 Bihar 15.32 3.94 15.46 30. Pondicherry 0.01
STATEMENT-lI
S.No. State/UTs Loan Amount Repayment Amount
Sanctioned Released Received Outstanding
(As on 31.3.96)
1 2 3 5 6
1 Andhra Pradesh 966.81 664.35 269.86 349.49
2. Arunachal Pradesh 1.96 0.57 0.00 0.57
3. Assam 200.84 110.38 17.20 93.18
4. Bihar 221.84 96.91 48.20 48.71
5. Goa 15.68 3.18 3.92 0.00
6. Gujarat 729.80 526.92 234 .92 292.00
7. Himachal Pradesh 787.27 36.52 17.00 19.52
8 Haryana 254 .28 174.76 112.39 62.37
9 Jammu & Kashmir 76.28 31.34 19.48 11.86
10. Kerala 1072.83 721.66 237.24 4B4 .42
11. Karnataka 10682.86 671.53 174.78 496.75
12 Meghalaya 38.17 11.35 1.54 9.81




